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SHRI SHIVRAT PATIL : Sir; I movs ! by the Secretary-Gemera]l of the Iok

- bh:
«That the Bill be passed. Sabha

“l am directed to inform you that
The question was adopted - Lok Sabha, at its sitting held on Tues-
day, the 30th August, 1988, adopied the

, O0L MATTO :
SHRI GHULAM RAS following motion :—

Sir, one seaten:e in the third rsading.
. “That this House do recommsnd
1 would request the Hon. Mumidter, to Rajya Sabha that Rajya Sabha do
now that the Bill is being passed, th‘at agree to nominate a member from
he should have an exercise in the Minis- Rajya Sabha to associate with the
try. For instance, if somebody does un Committee on the Welfare of Sehe-
illegal construction. the ward Officer of duled Castes and Scheduled Tribes of
that particular area takes cogni;a.nce of this this House for the unexpired portion
and then reports to the Municipal Com- of the term of the Committee Vice
missioner who goes to the courf. On the Prof. N. M. Kamble resigned from
same lines, same exercise should te Jome. Rajya Sabha and do commuﬂicate to
1t should not be left only to the police this House the name of the menher
to take cognizance of violation of this, so nominated by Rajya Sabha.”
but some other machinery should be there.
1 would request him kindly to ask his
Ministry to have an exercise in this res-

2. 1 am to rsquest that the concurrence of
Rajya Sabha in the said motiou. and

pect, and, if possible, to come vut Wiih an alsi) the name of the member of
amendment in this Act in due course of Rajya Sabha so appointed, may be
time. . communicated to this House.”

—_—

SHRI SHIVRAJ PATIL : To reply to
this good suggestion, I should say that MOTOR VEHICLES BILL, 1988
under ths constitutional arrangement prob- THE VICE-CHAIRMAN STIRT

ably municipalities are under the jurisdic- | SATYA PRAKASH MALAVIYA) . Ih
tjion of the State Gevernments. Motar Vehicles Bill; 88 o

SHRI GHULAM RASOOL MATTO : o h N -
Maybe, I agree with you. GRS L gqean : (wRr-

U : TEF - - 2 9
THE  VICE-CHAIRMAN  (SHKI %) ¢ s fag fraw, @

SATYA PRAKASH MALAVIYA) : The IJTANIEURT =47 Qe ST KT
questian is Eﬁ?q’%)

*That the Bill be passed.” - '
P ot it gahed (Towd) ¢ gard
1 WA & T Ag A afe & oy § v
CeT Tid fag & sawr waw fear s
' MESSAGE FROM THE LOK SABHA TRY |

Motion regarding committee on Welfare ot T wr fwe ( IFqT !T?;'ET) :

_nf Scheduled Castes and Scheduled Tribes BTE T TF ?HT@ 3

SECRETARY-GENERAL : Sir, 1 beg
fo report to the House the following mes- SIRATER T A TEN ATANNT ;

tage received from the Lok Sabha, signed | & &% 1T RN )

The motion was adopted.




433 Motor Vehicles

N

wWivm X fasa . 3 ot § R
T30 AT A3 ]

ot MM WA wET (W AT
FTEHIT) a3 waTe 7 ug faT #9
52I8gE FY 1 4<B71 @ |

THE MINISTER OF STAIE OF
THE MINISTRY QF SURFACE 1RANS-
PORT (SHRI RAJESH PILOT) . M
Vice-Chirman, Sir.

1 assure that | will drive fast but with
in limits.

The Motor Vehicles Bill, 1988 is to
consolidate and amend the law relating tu
the motor vehicles. So far the Moto:
Vehicles Act, 1939 has been the main inst-
vument for regulating the operation of
motor vehicles in the country. Though
this Act had been amended several times
in a piecemeal way, the need haji bee:
felt for bringing out a fresh legislation
replacing the old one taking intg account
changes in the road transport technology,
pattern of passenger and freight move-

ment, development of road network in.

the country and particularly the inproved
techniques in the transport managenment.
Members of Parliament on numerous
occasions stressed the need for such a
comprehensive legislation.

Over the years, number of Committees
had gone into different aspect of the road
transporation who had recommended up-
dating, simplification and rationalization of
the provisions in the norms relating to
motor vehicles. The Government had
accordingly set up a Working Group in
January, 1984 to review all the Provisions
of the Motor Vehicles Act, 1939 and to
submit and draft proposals for compre-
hensive legislation. The recommende.tious
of this Working Group had been examin-
ed. In adition to obtaining the comments
of the State Government, these 1ecommens
Jations were considered in g speciatly
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convened meeting of the Transpert Mim
sters in April, 1986, I would alsg liks to
add that the suggestions were invited fiom
the public and various organizations con
ugcted with road transport. Based on
such a country-wide dialogue on the re-
commendativn of the Working Group, the
Government had formulated  the Pro-
posals. A consolidated Bill is
consideration of the Honourable
bers.

now  for
Mein.

The more important features of 1he
Motor Vehicles Bill, 1988 are as follows :

Rationalization of definitions of cur-
tain terms, also providing for enabling
provision to notify definitions of new
types of vehicles in the existing classi-
fications to take care of f{uture tpes of
vehicles.

Stricter procedure in the matter of
grant of drawing licences providing for
requirement of comprehensive test cover.
ing knowledge of rules  of road and
driving skill,

Validity of driving licence for Fersen-
alised vehicles for 20 years or up-till
the holder attains 49 years of age.

The registration of vehicle onis after
fulfilment of laid down standaids of

critical components. safety standards and
rollution control standards,

Provision of issuing fitness certificates
for vehicles in accordance with the yni-
form procedure throughout the country
and enabling provision to authori.e pii
vate testing stations, as may be recog-
nised by the State Governments, fo; the
work of fitness certificates

Enabling provisions for Cental
Government tq notify the new system -

of issuing registration marks for vehi-
cles,
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Fmpowering the Central Gosernment
io fix age limit fo; different types of
vehicles,

Liberalized schemes for grant of
permits for goods carriage, grant of
stage carriage permits on non-nationa-
lized routes to all eligible appiicants,
removal of quota restrictions in respect
of ANl India Tourist Permits, etc.

Introduction of a ‘Rent a Cab’ sys-

tem to help tourism promotion.
Automatic renewal of permits, sub-
ject to satisfactory past performance.
Provisions that it is the State Govern-
ments 2nd not the state transpoit un-
dertaking v hich will notify inteption
of nationalization of any routelarea
.and after due exercise finalizing the
same. In case such a published scheme
does not get approved within a year, the
<«cheme will lapse. This is particalarly
to ensure provisions of adequate irans

port services to people all the timec.

Administrative mechani.ui or mainte-
nance of National Registers for driving
licences and for reigstered motor 1eqicles,
mplementation of road safety schemes
etc.

Attempt has been made to see tiat the
rules and regulations in respect of impor-
tant aspects of transportation are uniform
throughout the country and hence the rule
making power is being vested in certain
cases on the Central Government. All
the matters in respect of which rules ars
to be made and the notifications are tc
be issued relate to administrative detail
and proceduie and delegation of iegislative
powers is of generally acceptable norms,

This legislation weuld be basically im-
viemented by the State Government and
UT Admnistrations. The existing infra-
stricture available for the same would be
uiilised in this behalf. The additional ex-
penditure required for the implementation
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of the proposed legislation would ke only
mergmal ’

As | mentioned earlier the cemprehen-
sive revicion to the existing Motor Vehi-
cies Act, 1939  for replecement ¢f the
same by the Motor Vehiclas Bill, 1988 is
desipned to meet modern day requirement
and for meeting the future necds. As can
le seen it is nearly after half a century,
49 vyears to be exact, that the earer Act
is being replaced by the new onz. During
this period. dimensions of the road trans-
port operations in the country have undei-
gone a tremendous change. As agdinst a
vehicle population of about 3 lakhs in
1951, it has already crossed the limit of
100 lakhs. Vehicles of new types and de-
signs are used. Regulating the operations

" of a variety of vehicles meeting variety of

needs and operating on different types of
terrains call for a new approach. While
formulaling the provisions of the Bill, care
bas been taken 1o keep in view socio-
economic, technological and administrative
{actors, Special attention has also given to
the road safety aspects, pollution control
and regulation of movement of hazard-
uvuis equipment In short, the attempt has
been to provide a proper framework of
Tegislation to meet the present and future
requircments. I have no doubt that the
Hon'ble Members would consider the pro-
visions of the Bill in this background.

Sir, I, therefore move :

“That the Bill to consolidate and
amend the law relating to motor vehi-
cles, be taken into consideration.”

THE VICE-CHAIRMAN (SHRI SA'LYA
PRAKASH MALAVIYA) : There is ons
amendment by Shri Yashwant Sinha.

SHRI YASHWANT SINHA (Bihar)
Mr. Vice-Chairman, Sir, T move:

“That the Bill to consolidate and
amend the laws relating to motor vehi-
cles, be referred to a Select Commitiee
of the Rajya Sabha consisting of the fol-
low'ng Members, namely :—

‘1. Shri M. S. Gurupadaswamy
2 . Shri Chitta Basy L
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3. Shri Jagesh Desai

. Shri Murlidhar Chandrakant
Bhandare

. Shri P. N. Sukul

. Shri Samar Mukherjee

&S

. Shri Paivathaneni Upendra
. Shri Atal Bihari Vajpayee
. Shr1 Virendra Verma

. Shri N. E. Balaram

. Shri Murasoli Maran

. Shri Suresh Pachouri

. Shri Suresh Kalmadi

. Shri N. K. P. Salve

15, Shri Yashwant Sinha

with instructions to report by the end}
of the Hundred and fiftieth Session’.” ‘
|
[

The questions were proposed.

THE VICE-CHAIRMAN (SHRI SATYA !
PRAKASH MALVIYA) : The motion for
cmsideration of the Bill and the amend-
ruent thereto are now open for discussion.

SHRI YASHWANT SINHA : Mt Vice-
Chairman, Sir. T compliment the hon.
Mimster for Suiface Transport for finally

MGIPRRND—2465 RSS/§8- -LD.~J 3-2-89—
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tripging this Bil comprehensively amend-
ing the Motor Vehicles Act, 1939 before
the Parliament. But the frst point, Sir,
whith T would like to raise is a very
badc. ..

SINA 3 TIw A IT gA76987 WIET,
oF AT W AT I §, 93T FT IS
arfeq g #ar gt € £F onw &7
o 7% FX 4T & AT T AT AT 453
# 7
4

JAANTEST St G FFIA qyRaA:
AT AT F TIBT E

wt g weF fawer @ 53T FT =Y
g fF 6 @ a3 4 faar {rQy

ot anew forgt ¢ wIw A7 Og
AfFAT & At F FA G FIAT |

T WA Y QL€ : ST § AF £ |

TTANERET ST T T8 AIAIN
oA AT I FATE FA, 31 WEF
1137 7F & fageafoq @ I § 1

The House then adjourned at
eighteen minutes past six of the
clock till eleven of the clock om
Wednesday, the 31t  Auvgus,
1988.
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